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The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 19" December, 2015

L.A. BILLNO. 24 OF 2015.

A BILL FURTHER TO AMEND THE ANDHRA PRADESH
(REGULATION OF TRADE IN INDIAN MADE FOREIGN
LIQUOR, FOREIGN LIQUOR) ACT, 1993.

Be it enacted by the Legislature of the State of Andhra Pradesh in

the Sixty-sixth year of the Republic of India, as follows:-

1. (1) This Act may be called the Andhra Pradesh (Regulation of trade in Indian Short title and
made Foreign Liquor, Foreign Liquor) (Amendment) Act, 2015. commencement.

(2) It shall come into force at once.

2 In the Andhra Pradesh (Regulation-of trade in Indian made Foreign Liquor, Foreign = Amendment of
section 4.
Liquor) Act, 1993 (hereinafter referred to as the Principal Act), in section 4,- At Nocis of
1993.

J. 231 (1]
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(M

Act 18 of
2013.

in sub-section (1).-

(i) for the words, “the Andhra Pradesh Beverages Corporation Limited, a Corporation wholly

owned and controlled by the Government”, the expression “the Andhra Pradesh Beverages
Corporation Limited, the Andhra Pradesh State Beverages Corporation Limited
incorporated under the Companies Act, 2013 or any other Corporation wholly owned,
controlled and authorized by the Government in this behalf”, shall be substituted.

(ii) for the words, “exclusive privilege”, the word “privilege” shall be substituted.

(iii) in the Explanation thereunder, for the words, “the Andhra Pradesh Beverages Corporation

@)

-

Amendment of

section 4-A.

4,

Amendment of

section 4-B.

Limited” the expression “Andhra Pradesh Beverages Corporation Limited, the Andhra
Pradesh State Beverages Corporation Limited incorporated under the Companies Act,
2013 or any other Corporation wholly owned, controlled and authorized by the Government
in this behalf”, shall be substituted.

In sub-section (2), for the words, “the Andhra Pradesh Beverages Corporation Limited”
the expression “the Andhra Pradesh Beverages Corporation Limited, the Andhra Pradesh
State Beverages Corporation Limited incorporated under the Companies Act, 2013 or
any other Corporation wholly owned, controlled and authorized by the Government in
this behalf”, shall be substituted.

In section 4-A of the principal Act, for the words, “the Andhra Pradesh Beverages
Corporation Limited” the expression “the Andhra Pradesh Beverages Corporation Limited,
the Andhra Pradesh State Beverages Corporation Limited incorporated under the
Companies Act, 2013 or any other Corporation wholly owned, controlled and authorized

by the Government in this behalf”, shall be substituted.

In section 4-B of the principal Act, for the words, “the Andhra Pradesh Beverages
Corporation Limited” the expression “the Andhra Pradesh Beverages Corporation
Limited, the Andhra Pradesh State Beverages Corporation Limited incorporated under
the Companies Act, 2013 or any other Corporation wholly owned, controlled and
authorized by the Government in this behalf”, shall be substituted.
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STATEMENT OF OBJECTS AND REASONS

According to Section 4 (1) of the Andhra Pradesh (Regulation of Trade in
Indian Made Foreign Liquor & Foreign Liquor) Act 1993, the Andhra Pradesh
Beverages Corporation Limited has the exclusive privilege of importing, exporting
and carrying on the wholesale trade and distribution of Indian Made Foreign
Liquor (IMFL) Foreign Liquor (FL) Wine and Beer on behalf of the Government for
the whole of the State of Andhra Pradesh.

By virtue of G.O.Ms.No. 93, Finance (Ex-II) Department, dated: 10.03.2015,
the Government have also authorized the Commissioner of Prohibition & Excise
to import, export and conduct wholesale trade of IMFL & FL by opening and
running wholesale Government Depots by the Prohibition & Excise Department
wherever necessary. Accordingly, the Commissioner of Prohibition & Excise has
established wholesale depots all over the State and has been conducting import,

export and wholesale trade of IMFL & FL since 12.03.2015.

However, keeping in view the major responsibilities of the Prohibition &
Excise Department such as regulation of intoxicants and alcohol, realization of
revenue, arresting revenue pilferage, prevention and control of illicit distillation
and circulation of spurious and non-duty paid liquor, etc., it is not desirable to
conduct wholesale trade of IMFL & FL by the Prohibition & Excise Department
itself in the long run. Therefore, the Government vide G.O.Ms.No. 272, Revenue
(Ex.II) Department, dated: 16.07.2015 have accorded sanction to incorporate a
new Corporation in the name and style of “ANDHRA PRADESH STATE BEVERAGES
CORPORATION LIMITED” as a public limited company under the Companies Act,
2013 with the objects, inter-alia, of importing, exporting and conducting wholesale
and retail trade in IMFL & FL, on behalf of the Government of Andhra Pradesh.
Accordingly, the ANDHRA PRADESH STATE BEVERAGES CORPORATION LIMITED
has been incorporated under the Companies Act, 2013 and has also been issued

certificates of Incorporation dated 12.08.2015.
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Further, it is felt desirable that the wholesale trade in IMFL & FL may also
be entrusted to any other Corporation, wholly owned and controlled by the State
Government, as and when deemed necessary, in the interest of better regulation
of trade in IMFL & FL and protection of Government revenue. It is, therefore,
necessary that the ANDHRA PRADESH STATE BEVERAGES CORPORATION
LIMITED and any other Corporation, wholly owned, controlled and as may be
authorized by the State Government in this behalf, shall also have the privilege of
importing, exporting and conducting wholesale trade in IMFL & FL, in addition to

the Andhra Pradesh Beverages Corporation Limited.

Accordingly, Government have decided to amend the Andhra Pradesh
(Regulation of Trade in Indian Made Foreign Liquor & Foreign Liquor) Act 1993
suitably.

This Bill seeks to give effect to the above decisions.

KOLLU RAVINDRA
Minister for BC Welfare & Empowerment,
Handlooms & Excise
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FINANCIAL MEMORANDUM

This bill seeks to amend section 4 of the Andhra Pradesh (Regulation of trade in Indian Made
Foreign Liquor, Foreign Liquor) Act, 1993 for conducting IMFL wholesale trade through Andhra Pradesh
State Beverages Corporation Limited. The Financial implication for functioning of the AP State Beverages
Corporation Limited are about Rs.54.00 Crores per annum. The proposed expenditure will be met by the
funds generated by way of Goods Receipt Note (GRN) process fees, cash discounts, etc., during the course

of wholesale operations.

KOLLU RAVINDRA
Minister for BC Welfare & Empowerment,
Handlooms & Excise
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MEMORANDUM UNDER RULE 95 OF THE RULES OF
PROCEDURE AND CONDUCT OF BUSINESS IN THE ANDHRA
PRADESH LEGISLATIVE ASSEMBLEY.

The Andhra Pradesh (Regulation of Trade in Indian Made Foreign Liquor, Foreign Liquor)
(Amendment) Bill, 2015, after it is passed by the Legislature of the State, may be submitted to the

Governor for his assent under article 200 of the Constitution of India.

KOLLU RAVINDRA
Minister for BC Welfare &Empowerment,
Handlooms & Excise

K.SATYANARAYANA RAO,
Secretary to State Legislative (I/c)
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